& | TEM NO. 8 COURT NO. 12 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petitions for Special Leave to Appeal (C)..... CC Nos. 3019- 3020/ 2015

(Arising out of inmpugned final judgnment and order dated 10/04/2014

in WRI TC No. 56149/2013,21/07/2014 in RAin WRITC No. 56149/2013

passed by the Hi gh Court of Judicature at All ahabad)

MATSYA JEEVI SAHKARI SAM Tl LTD AND ANR Petitioner(s)
VERSUS

STATE OF U P AND ORS Respondent ( s)

(with appln. (s) for c/delay in filing SLP and c/delay in refiling
SLP)

Date : 10/04/2015 These petitions were called on for hearing today.

CORAM :

HON BLE MR JUSTI CE VI KRAMAJI T SEN

HON BLE MR JUSTI CE ABHAY MANOHAR SAPRE
For Petitioner(s) M. CGopal Jain, Sr.Adv.

M . Dar pan Bhuyan, Adv.
M. Neeraj Shekhar, Adv.

For Respondent (s)
UPON hearing the counsel the Court nmde the follow ng
ORDER

Del ay condoned.
| ssue notice returnable within four weeks.

Dasti, in addition, is permtted.
(Raj ni Mukhi) (Saroj Saini)
Sr. P. A Court Master

Signature Not Verified

Digitally signed by
Raj ni  Mukhi
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